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ORDER

PER OM PRAKASH KANT, AM

This appeal by the assessee is directed against order dated
24.03.2023, passed by the Ld. Commissioner of Income-tax
(Appeals) — National Faceless Appeal Centre, Delhi [in short ‘the Ld.
CIT(A)’] for assessment year 2018-19.
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2. Before us, the Ld. Counsel for the assessee submitted that
while e-filing appeal against the impugned order of 1d CIT(A), a
physical copy of the same was also filed , which has been
inadvertently registered separately by the Registry , which being
duplicate , the assessee sought to withdraw the same. After
verification, the present appeal is found to be duplicate, therefore,

the assessee is allowed to withdraw the same, and hence this

appeal is dismissed as infructuous.
3. In the result, the appeal of the assessee is dismissed.

Order pronounced in the open Court on 30/08/2024.
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